
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 377/93 
T.A. No. 

DATE OF DECISION 	22-7-93 

Shri Pa tel hnr rh 	Petitioner 
Gori hhi 

Shrj N.N. Tha} ore 	Advocate for the Petitioner(s) 

Versus 

Unionof India_and Dthers Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.3.Patel 	 Vice Chairman. 

The Hon'ble Mr. V. hadhakrjshnan 	 Nernber (A) 

Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



2 

Shri Pate]. Nanusjrh Gopal bhai 
Nizampura, Char Rasta 
Nizampura, Baroda 	 Applicant. 

Advocate 	Shri N.N. Thakore 

Versus 

The Union of India 
To be served through the Secre Lary 
Departmen of Telecomrnuniction 
New Delhi 

General Manager 
Telecommuica tion 
Karelibaug Exchange 
Baroda 

Assistant: J.ngineer (Stores) 
karelibaug Telephone Office 
Karelibawi ielephone Office 
Kareliaah Baroda 

The Assitant Engineer (Stores are. Purchase) 
Department of Teleahone 
Near iarni, Baroda 

Shri S.B.Pae1 (Store Lineman) 
Telephone Deparnent 
Channj Tel. Stores 
Channi, Baroda. 	 Respondents 

Advocate 

ORAL JUDGEMENT 

In 

O.A. 377 of 1993 	Dt. 22-7-93 

Per Ho&ble Shri N.3.Patel 	Vice Chairman. 

Applicant and his advocate are not Present 

ough th information ahut the matter having been fixed 

today is given to the advate. Hence dismisred for default. 

(V. adhakrjshnan) 	 (N.B)Pate].) 
Member (A) 	 Vice Chairman. 

* AS 


